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IN T'F  CENTRAL ADMINISTRATIVE TRIBUNAL

' CIRCUIT BENCH, LUCKVOW .

0.f. M. \\q  of 1990,

C S o

T~ [ ! ~

Union of India and others ... Respondents

D E XS

ﬁ - N
F&r Serial Ne, Particulras Page Ne,
A
1, Application 1 to .12__3

2. Annexure-A«l.

True copy of lefter dated 9,5,89 - k}- T
of Respondent no,3 to the applicant ..
- — — . . M
3. Annexurs nQLA-Z ' , [L" —
) True copy nf léttar dated
$d 6.6,198% of Resprndent ne,3
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issued by the Counsel of appli=-
¥ T cant to the Respondent no, 3.
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IN THE CENTRAL ADMINTSTRATIVE TRIBUNAL
~ CIRCUIT BENCH, LUCKNOW

(Application wnder Section 19 of the Administréti\ié
Tribunals Act, 1985} '

Charuchandra Joshi
aged about 23 years

S / ; “ Shri J .g wj}cishi %’p\/
Neo. \'Bgll At/ Bl

135 '8'ABlock, L “\/-;;3:91,;:x
Indiranagar, Lucknow Jo« Applicafit

1. Union of India threugh the
Secretary, Ministry -of Inf ﬂrmatlnn
and Brnadcastlng, New Delhi,

2, The Director General
Do~rdarshan,
Mandi House,
New Delhi,
4, Direct'or, :
Doordarshan Kendra, |
24, Ashok Marg, Lucknow .. Respondents

Details of application.

1.' Particulars of the order against which the a ggl:.-
cation is made.

(i)  There is no order against this persent

applicatinrn is mrved but the applicant is

aggrievéd with his non-app»ointment

"‘_1( )f%':
Y
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~ . - . - C o L ~ — —

-\ A

_a8lthough he was selacted in June 1989 on the post

of helper in the office of the Respondent no,3,

Persons, who were also selécted when ethe applicant

o —_ -— v - — s

has been given appointment and they are serving on
- - () - “ - .

the post of the Helper.

.
~ -

2. Jurisdiction of the Trihunal,

The applicant further declares that the subnact

matter of the order ageinst which he wants redressal

~ ~

is within the jurisdictien nf the Tribunal.

*

The applicant declares that the subject matter -

[ ~

of this application is wit~in the jurisdictirn of this

Hon'bte Tribunal.

~

3. Limitation.

~

The applicant declares that the application is

within the limitation period prescribed in Section 21

A% - -

of the Administrative Tribunels Act, 1985,

- .. -

4. Facts of the case:

~ -— - - e -—

(i) That 15 posts of Helpers were advertised

by the Respondent No,3 te be filled for his ~ffice and
~ (4

~

the applicant's name was sponsored by the Employment




3
-3~

9 — ~ “ - -

Exchange, Lucknow for the said post as is an wn=-
— - - - " -
employed persen,

' — - —

(ii) That the aprlicant is fully eligible for

being appeinted for the said post as per prescribed

. . ﬂ
rules and requirsments,

~ —n A —

(1ii) ~ Thet the petitiecner was called to attend

—

for interview vide letter dated 9.5.1989 to be
T cneh Za.s.g9 )
held on 26,5,1989%before the Administrative

v

Officer of the Respondent Nec.3 aleng with orniginal

~ ~ -

testimonials and photegraph etc,

A copy of the said letter is being enclesed as
kivxy - -~ e -
Annexvre nec,A=1 to this applicatien,

— o —_ d

(iv) Thet it was learned that the that he

. -— — —

was selected for the szid post of Helper in the

- - —

said selection and as such he was called upon

~ - A L — ~ ~

te furnish the photograph and attestatien forms in

w -

3 copies which was sent to the applicant, . vide

o -\ — —

letter dated 6.6,1989 by the office of the Respondent

No.3. A copy of the sai? letter dated 6,6.89 is

being enclesed as Annexurs no.A=2 to this applicatiern
[ -

(v) That the applicaht is a near relesticen of an

a— ~ -

employee named Shri J.C.Joshi. ===

[ & 1
Pl - ;
7 y
o NS
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who is working in the nffice of “the Respondents

— A - S g

and as such thn;appointment letter in pursuent

v — P - i o— - .

to the selegtion could not be issued to the.

applicant, tﬁl;.dafe,

(vi) That the applicant have fulfilled

all the requirement on his part such as

~ ~ ~ ~ - —

sgbbmissicn of attestation ferms duly completed

L

in all resp=cts, photegraphs etc, which was

desired by the Department but till date he

was not been offered the appointment letter,

~ i —

(vii) That during the menth of July 1989 to

September 1989 the following persons named =

1, S/Shri Md, Nadeen Siddigue(27.7,89)

2, R.C. Pandey (9.8.89)

3. Menikant Tewari(30,7.89)

4, Ram Singh (16,8.89)

5, Satya Prakash(30,8.89)

6. Avdesh Kumar Mishra(29,8,89)
7. Lalsingh (2.9.89)

8. Radhakishan -

.

5
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(viii) That out of 15, posts only 8 persons named

o - e - () ~ %

abevéhe previous pa}agraﬁﬁ were appointed and the

w

remaining 7 posts are still lying vacant and no
v s

N~ . ~ — - “

person is working on the said 7 pests even on

~

ad=hoc basis.

(ix) ~ That the applicant is suffering great e

~

recurring loss due to non-payment of salary and

w ~ — ~ - - ~
f

not issuing appointment letter te him on the prst

w - - - —- - - a—

of Helper althcugh he has duly selected candidate

—_ — —_

for the postalong with other persens intervieed for

—_— e -\ - -— - e

the said post , where the other 8 persons were
— — - . ()

.

alfeady given appointment letters and are working

~

under the Respondence no.3 during the month of

~

July tc September 1989,

— . ~

(x) That the applicant still not be able to get

his salary unless he is offered the appointment

A ~ S~ ~

order for the post of Helper which is lying vacant

- ~ —

and due to lapse on the part of the Respendents,

A —_

the appeintment letters are not being issed te him,

—- w — [ —_ —

That the applicant will not

(xi®
— v A3 - -

be compensated

in terms of meney in case he is appeointed after a
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and he is facing great monetary

will pot be paid his salary

-~ - ™

longlong delay as he

v . -

from the date when thé other persens were

~ - K™ ~ -

gprcinted te the post nf . Helper who were
interviewed 3nd selected along with the -applicant,

(xii) ©  That the applicant throuéh his Counsel

alsr sent a legal Netice from Shri Md.'Nadeen,.

- [ - -

Advocate on 30-0(-99_ with the prayer to issue

to the applicant. But the

~

appointment letter

Respondents have not yet issued the appeointment
this

letter to the applicant, hence this

~

application. A copy nf the Legal Notice is

being enclosed as Annexurs no.A-3to this applicatirm

(xiii) That the

applicant have already waited

o - s

quite a long period for getting his appointment/

o

posting letter and he was not he was not

o w -—
A

being given the said posting letter on the

“

post of Helper under the Respondent no,3,

v —_ -\

(xiv) - That the applicant is an unemployed perso

(7

hardship and he is#&so

o o ~ -

also not trying thex to get any othér job as

(o7

he has already been selected for the post of

—

Helper under the RespBndent nn,3 as well as it was




learnt by him that His name

-,

| g

- _ - - - .. " w

‘has beén,strﬁckiofi ’
v, “ v o - ¢ - - e ¢ -
from the roll of the unempleyed persens in the

.

Empleyment ”xchange;
o

That the applicant in the matter of his

- ~ N~ -~ “ - e

(xv)

empleyment only because the relstion of an employee
~ ~— . .

who is working in the Department since the

{9 e —~ L A

other persons whe were fully outsider and most of

—

them even ranked much below in the merit list

were offered appointment on the said post.

~ “ - e

(xvi) That the actiocn of the Respondents

v N~ -

for not offering appointment’posting to the

applicant is discresminatery and ageinst the

-

provisions of Article 14 and 16 of the

[ A

Constitutirn of India.

[ w . - [ “

5. Grounds for relief with legal provisions.

bt L4

(a) Because the applicant hez nnt been

~

offered_appointment _letter even after

sBlection for the post of Helper alrng

— dan

with other 14 candidates, who were

selected in the interview.
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(b) Eecause the appllcaht vias sclooted

and fulf11l ~d all rgmu1réments as de51red

by the Respondent no

(c) Bcoaus” he has baen discremihafely'

trcat”d by the RPSpondcntS by not 01v1ng
appcintmﬁwt Lrttcr/postlng under thc

Respondent Ho,3 when tgose sclected

along with him in. the inverview and

— A . . N -~

~selection weTe given employment'Under

~ e

Rcspondent no.3 as Helper and who are

working in the Department since July 1989,

v,

(d) BecaUSe the appllcant‘s.aopointment

s

apoonrs to be held up because the relatldw

- v — —

of an employae who is worklng 1n the

— P — v -

Department sinco the nther pcrsons who were

' S\ A

wholly © ut51drrs and most nf them even’

- -

ranked much beleow 1in ‘the merlt 1ist were

- ~ -

offered appointment on the said post,

o - - v -

(d) Bﬂcause the actlnn of the Respondegts

\.r -

for not offering appolntmcnt/postlng to the

— ’ ’ ~

applicant -is discreminatory and‘agalnst,the

pro~ision of Articie 14 and 16 of the

)
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)

~

(¢) Begause during the month of July 1989

— — -
v

td September 1989 8 out of 15 persons

s

letrer

N

sclected were given appointment

O . ()
snd “hew zre working under Respondent m o, 3.
— 52 ~ - - - ~

(££) Feszusc ne apprintment lcttgr/pOSEing

e

izsu~d to the apnlicant till date al though

W

completed all the f ormelities required

4

by the Department.

(-) Because ¥ vacancies are still

~ —~ e e e

existing and not appointed anyone even

v —

on edhec basis.

~

6. Details of the remedics exhausged.

~ o4

-~

. . o "‘ - ’ .
fhe applicant verbally made; so many times

~

[} — ~ — — ~

to the authrrities and send legal notice but of no

A

avail. The¥» i5 no statutery r¥medy tndeXr the

- fules es provided 2grinst such emissinns on

o
A -—

part of +the Responcents.

~— ~ A

7. Mat:ers not previrusly filed or pending with any
other Court,

e ]

~

The epplicant further declare that he had

A\

- ~

not previrusly filed any application, writ petitiop

petitien or suit regarding the matter in respect @?L
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of with this appl catien has been made,

— S - ~ — ~

helieve the ocrurt or any ~th-» autherity or

o .- -~ — ~

any nther Bench of the Tribunal nrr su6h

[ . — ~ - N -

applicatiﬂn,/pctit%rd cr suit is panding before

— —
[ A P
any o1 “her,

~

8. Relicf(s) scught:

— . - —

(i) That the Respondents may please be.

(%

directed teo appoint the applicant on

~ v

the post of Helper in the offiee of- the
- - - > - &
Respondent no,3 as per result of the selecth em

/ /seksekioRrxx interview made in the month

—

of May/June 1989,

(iii) That the apnlicant mdy

(%%

also bs alldwed all menetary benefits of

197 s - A —

the post/salsry of the post with effect

from the date when the pefsons interviewed

— ~ N - -

selected aleng with him were nffered

-

appointment.

—

(iii) That there is lack on the

~ 52 A\

part of the Respondent No.2 and Respondent

No.3 be directed to appeint the applicant

~

provisionally with immediate effect on the

— L — dm.

post of Helper a2s he is a selected candidate

s ~

for the said post.
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(iv) That any other relief that this

~ s -—

Hon'%le Tribunal deemed fit be awarded to the

applicant.
L% - - - [N w

(v) That the cost of these procesdings may also

~

be awarded teo ths applizent,

— N

9, Tnterim cnder , &f 2ny preysd for.
RS AA=Nn Bt ey SR S SR S SR SE S N

e s

3
w

That during the pendency of this

applicaticn Respondent no.3 be very

LA s

kindly directed t-o appoint the applicant on

~ -~ ~

the pest of Helper .. yisienally for which

A

he has been selected during pendency of this appli=

~ v pos

cation or p-nding aporoval of the Respondent no.2,

— . — ~ -

10. In the event of arplicatien heaing sent by

— - - —

registerrd post, it may bc stated whethsr the

applicant desir~s to have rral hearing at the

[ ~~ . -

admission stage and if se, he shall attach a self-

~—

addressed pest card er inland letter, at whichvintimatd
_regarding the date of heaxing could ke sent to him,

- NA, =

- - —

11. Particularsvof Bank Draft/Pestal-Order filed

in respect of the application fee.

fortol oclow w70 57 1y )e

W g~ 4-72

\
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12, List of cnc1Q§

e —~

-7

83

(,D

1., $rue-copy of letter gated 9.5.1989 -
of Respordert No,3 to the applicant.

(Annoxurr no.An 1)

n, Trusvcopy ofv-letfer dated 6.6,1989 of
Respondent me,3 to the applicent.

(Annexure no.A=2),

- [ -

~ .

3, True copy Af-th= Tegal Netice“issued
&

by the Counsck of applicant to the:
Respondent no,3 (Annexure no, A=3),

W g ¥
N,

Verification.

I, {" IMWL W&TC\ S‘MJ

L

aged about f}f& yeard, son of ﬁﬂyr,,:S‘CjtngLJ

at present pREREEXXXX resident of §§ (}Jhmab

Aedina roger Juabmns

erify that the contants of para 1 to

A =

w

dr hereby -

to my persepel knewledge and_ . -

_ _ are tr
thrse of prras O to are believed_te be tPue

from the infermation cathered 2s well as on the

— ~s

bpasis of legal advice and that I have not suppre ssed

any material fact.

4 @

Dated: .

Place: Lucknow.

[

=
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T - Lucknov,

ANNEXURE MO, £, 3

L R L EEn SEE U PP

REGD, AD,

~ - - ~—

From: Mohd. PMadeem, Advncate,
Victeriaganj Crnss:ag

“

~

To : The Director General
Doer Darshan,
Mandi Heuss
NEY] DELHI,

Dear Sir,

- ~ (3

Under instructicns freom end on bshalf of my

~ ~

[43}

clients Servashri Rej Kishor, S/o, Sri H,L. Pasi, Laxmen

o ~ —

Prasad s/o. Sri Bhegwan Deen, Ishar Ali s/o, Sri Haider Ali,
~

Akhlesh Kumar Srivestava, s/o. Sri A.K, Srivestava,

s ~

Vijai Kumer Charu Chendra s’0. Sri J.C. Jrshi and

.
(IR ~ — - - ~

Shri P.C. Pznt s/o. Sri S.D. Pant I do herehy serve you

— e - - e

with notice teo the feolleowing effect:-

—_ — - AN

1. That there were vacanzies of FHelpers in Deerdarshen

_ ~ ~

~

Kendra, Luckn~v'  zs such names of mr clients as well as others
“ [ ~ e \—
were forwardad tn T = Unrudsrpehan Kendra, Lucirnew by the

[ ~

Lucknew Empleyment Tvrhanga, [w clients were interviewed

A4

on 30=31-/3/99.

~ ~ ~ -

2. Th

¢

T out ¢ the rendidates whr azpneared hefore the

~ —~ ~ - -

selection committze of the Kendre

~

, 14 of them were declared

selected ars "eing givan belows-

1. Raj Kisher 2, Laxman Presad
3. Ishar Ali 4, Akhl=ash Kumar Srivastavs
5. Vijei Kumer 6. Charu Chandra




7. HC. Pant__ g8, R.C. Pancey G.5.89
9, Mnhd, Nadeem <jddial
oQ--7. 89 10, Mani Kanv Tewari=30,7.8%

rrakash =30.8,89

3. That out of the afrressid 14 perstis named and
— ~ v ~ A —_

[

described arove at sl. Vo, 8 te 14 were appeointed on the

dates given In front ~f them, but my clieemts thouah

~ ~ ~— ~ .~

<

senior to them have net wet Seen aprclnter inspite of their

~ ~ ~ ~ -

perscnal sprroaches and repr~szntatiens t~ the

-

authrrities,

~ - -

<

4, Thet it is mxayzeXx crvstal cleer from the 2ttitude of

~— ~

the depertment that discriminati~n in the matter of
. s . ..

—

agrx empleyment 1is Feing prectis=d ammng the equals

- “ —

rather junicrs have Faen appointed and ths seniors have

~ ~ ~

heen left for the reasens s~st knewn to the high ups

of the depertment.

~ —

5. That the aforesaid zttitude clezrl¥ inffri

~ ~ —

the funds mental rights of my clients frr ecual trest-

~ — ~ ~ - - —

gn t and equal cpprrtunity te the metters of e loyment

~

as enshrined in the Articles 14 and 16 of thne

~ ~

Crnstitution,

W



-3=
6, That the vieclatirn ~f “rticles 14 and 16 of the

Constitutien gives ths cause of zctien to my clients

to apprcach court of law for redress.

~ ~ ~ ~— ~ —_

You are, therefore, callzd upen through this nectice

[ ~

to amend and rectify the mistake committed by the

~

department and teke my clients in empleyment within 10

~— ~

days of the receint of this notice, fz2iling which my
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clients will have te =2pprrzch cempetent court of
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law praying for writ ~f mandamus and other remedies at

— — ~ -

the risk and cost of the department. It would het be
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cut of place tr mention here that the persons shewn
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st sl. Ne,l and 2 beleng to Scheduled Castes, wa such

according to the policy ~f the Government cof India,

~ - ~ ~

which has Loen expressed thrrugh departmental netificatinns
- -

they deserve extre facilities to be given. It may be
e ~

clarified that my clients are entitled tr he apnointed
§ P

—~ -

from the date the junlors were apporinted with all

consequential benefits. o

§d/— Mohd. Madgem
Advocate.
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Copy toi- S ~~ -

The Direcctrr, Deo-T Barshan Kendra~
24, fAshok Marg, Lucknnw,

_ ~

True copy.
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